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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FOURTEENTH REPORT

[MRr. DEPUTY SPEAKER in the chair.]
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MR. DEPUTY-SPEAKER: The question
1. )

*That this House agrpes,With the Four-
teenth Repest of the Cemmittee on Pri-
vate Members’ Bills and Resolutions
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MR. SPEAKER : The result of the division

is: Ayes 88; Noes—215,

The motion was negatived.
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presented to the House on the 22nd
November, 1967."
The motion was adopied.

15-51 Hrs.
RESOLUTION RE: CROSSING
OF FLOOR. BY LEGISLATORS —contd.
MR. DEPUTY-SPEAKER: The House
will now resume further discussion of the
following resolution moved by Shri P.
Venkatasubbaiah on the 11th  August,
1967:—
“This House is of opinion that a high-
level Committee consisting of representa-
tives of political parties and constitu-
tional experts be set up immediately by
Government to consider the problem of
legislators changing their allegiance
from one party to another and their fre-
quent crossing of the floor in all its as-
pects and recommends to the Govern-
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ment the evolving of a special machinery

and the taking of effective measures by
suitable legislation to arrest this growing
phenomenon which is assuming alarming
proportions so that the country can func-
tion on sound and healthy lines of par-
liamentary democracy. ™,
Shri P. Venkatasubbaiah might
nue his speech.

SHRI §. M. BANERIJEE (K.aupur)
T have a submission to make. . -
st 7w fewd (W01T)  STeaw
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MR. DEPUTY-SPEAKER : Basically, the
point that he has raised with reference to the
Constitution, to my mind, is valid. And I
would request the hon. Mover to make a
suitable modification in the resolution with
the concurrence of the House; after his

conti-
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speech is over, he could give some thought

to it and put it in such a way that it will not

conflict with the general tenor of the Con-

stitution.

1889 (SAKA)

SHRI D. C. SHARMA (Gurdas-
pur): Why do you not put it in the right
way?

MR. DEPUTY SPEAKER: When the
House debates on this resolution, we must
also keep in mind the constitutional provi-
sions regarding parties and other things, as
the hon. Member has said. So, from that
angle, this objection is quite valid, and
I think the hon. Mover also agrees; I would
suggest that he should give some thought to
it after his speech is over, because we have
still got a good deal of time for it. He may
amend the resolution suitably with the con-
currence of the House later on. Now
he may make his speech.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): You bave said that
his objection is valid. Butl would like
to know what article of the Constitution is
involved in this.

SHRI S. M. BANERIJEE : I fully support
e contention of my hon. friend, Shri Madbu
Limaye. Practically, an identical resolu-
tion had been brought forward before the
Chief Whips’ Conference which was presided
over by my learned friend, Dr. Ram Subhag
Singh, and there also the same objection had
been raised. If you read the resolution, what
do you find, and what does the resolution
suggest? MayI read the Resolution? It
says:

“This House is of opinion that a high
level Committee consisting of represen-
tatives of political parties and constitu-
tional experts be set up immediately by
Government to consider the problem
of legislators changing their allegiance
from one party to another and their fre-
quent crossing of the floor in all its
aspects.....”

Up to this it is all right. Then it says:
*....and recommends to the Govern-
ment the evolving of a special machinery
and the taking of effective measures by
suitable legislation...... »

There were two suggestions made at the
Whips® conference. One was whether legis-
lation should be brought forward banning
such practice. This was ruled out by the
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Chairman, Dr. Ram Subhag Singh. The
second was whether the Representa-
tion of the People Act should also be amen-
ded to declare any seat whose occupant has
crossed over to the other side as vacant.
It was said that when a member crossed the
floor, its hould not be considered as a
casualty. So, that was dropped. Then
a simple resolution was passed by all the
whips including the Congress whips, who
came from various States that it is after all
pure and simple a political question which
should be settled by mutual discussion at the
political level. So, 1 would like to ask
whether the hon. Mover would agree to have
this Resolution only up to ‘in all its aspects’.
Let him say that first.

MR. DEPUTY-SPEAKER : He has
mentioned that in the Whips' conference
this question was raised. In the Presiding
Officers’ Conference recently in Delhi also,
concern was expressed about the present
trend of crossing floors. 'We discussed the
matter for quite a long time; ultimate, the
consensus was that it was beyond our scope
to suggest any remedy. I have given some
thought to this question, but before 1 give my
raling, I would to hear the Law Minister
and others.

SHRI GOVINDA MENON : I do not
want to join issue with Shri Madhu Limaye
on this matter, 1 did not catch him com-
pletely. You have said that you agree with
the validity of the objection he has raised. 1
would like to know what provision of the
Constitution will come into conflict with the
recommendation in this Resolution.

SHRI NARENDRA SINGH MAHIDA
(Anand ): 1 think the point can be
met if instead of the words ‘representatives
of political parties and constitutional
experts’, we put in the words ‘Members of
Parliament’. what objection has the hon.
Mover to this? If we makes it a Com-
mittee of MPs and thereby involves Parlia-
ment and the leaders of all parties, the point
can be met.

SHR1 RANDHIR SINGH (Rohtak):
I have gone through the Resolution, and
with all respect to Shri Madbu Limaye,
1 see  abolustely no legal or constitutional
contradiction in it. Shri Limaye some-
times rakes up issues which are not at all
warranted. Let him go through it again.

NOVEMBER 24, 1967

Legislators (Res,) 2768

There is absolutely no need to amend the
R. P. Act or any other Act. It isso full
and exhaustive from every point of view and
1 do not see how the Resolution comes into
conflict with a provision of the Constitu-
tion or is contradictory of any other legisla-
tion. If there is a resolution to the effect
that a certain committee should go into the
question, they can give a report and if they
recommend an amendment to the R. P.
Act, we can consider it. Otherwise, it
should remain as it is. It is absolutely
harmiess.

SHR1 K. NARAYANA RAO (Bob-
bili): Parliament has plenary power to
prescribe  qualifications and disqualifica-
tions not only for a person being chosen as
a Member of Parliament but for those being
chosen as members of State legislatures.

Therefore, there is power for Parliament
to prescribe under what circumstances a per-
somn cannot continue to be a Member of Par-
liament or Assembly. For instance, in the
Representation of the People Act we have
said that if a person holds an office of profit
after becoming 8 Member of Parliament or
Legislature, he will be disqualified. Similarly,
there can be a provision to the effect that if
a person who is elected on the ticket of a
recognised party and crosses over to ano-
ther party, he will cease to be a Member.
He can work out the details and word it
suitably.  The question here is whether
there is power of Parliament to do such a
thipg or not. In my humble opinion, Par-
liament, under the Constitution, has absolute
power to make legislation in this respect.
16 hrs.

SHRI E. K. NAYANAR (Palghat) :
Mr. Venkatasubbaiah’s resolution reads:

o AR special machinery and the taking
of effective measures by suitable legisla-
tion to arrest this growing phenomenon
which is assuming alarming proportions
s0 that the country can function on sound
and healthy lines of parliamentary
democracy.”

This resolution, in my opinion, will ccme
in conflict with the Constitution. The
crossing of the floor by a legislator may be
because he does not agree with some policy
of his party, or for other reasons. But the
Preamble to our Constitution mentions
liberty of thought, expression, belief, faith
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and worship, and article 19 also guarantees
freedom of association.

SHRI RANDHIR SINGH : Freedom for
immoral acts also?

SHRI E. K. NAYANAR: A man may be
in one party today, the next day, in a other
day, and the third day in a third party, That
is crossing the floor. If we want to arrest
it by law it will conflict with the provisions of
the Constitution,. We cannot amend or
adopt special measures under the Constitu-
tion to arrest it.

st wg fomd: g & ¥ ARy
AT foram R. a0 7@ o e agT &

MR. DEPUTY-SPEAKER: As [ was
saying, when this matter was raised at the
Presiding officers’ Conference, 1 gave
some thought to it and made an obser-
vation which I may mention here. Every-
body condemns this changing of allegiance,
oot on the ground of conscience, butfor
some allurement. The question that came
before us was whether it was within the com-
petence of the Presiding Officers. I said
that at the present juncture we are in a
transition period, we have lost a stable poli-
tical equilibrium in society and political life,
and that should be restored on the one side
by awakening public opinion. So far as the
constitutional provisions are concerned. .

SHRI SONAVANE (Pandharpur):
Are we expected to know about your obser-
vations at this meeting?

MR. DEPUTY-SPEAKER: You have not
followed what I have said. If you have got
to say anything, please say later.

SHRI SONAVANE : We want to know the
basis for starting this debate.

MR. DEPUTY-SPEAKER : Please re-
sume your seat.

If we pass a pious resolution, there is no
meaning, but in our Constitution there is the
guarantee of fundamental rights etc. as he
bas pointed. That was in my mind. So,
I felt that some concrete shape should be
given to this resolution in consultation
with the Law Minister, If you like, you can
move an amendment. That would be better
and serve the purpose, focussing attention
on this problem and finding out some
remedy. From that point of view, my first
reaction was like this. That 1 have said.

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, let me make my position
clear, Here, the mention of political parties
has been taken objection to by Shri Madhu
Limaye. (Interruption)

SHRI RANDHIR SINGH: Let Mr.
Mactpu Limayc'kind!ylf:tus know what
is his fundamental objection.

sit vy fowd : guTenE wERE, A
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goudfaardfs:

“Subject to the provisions of article 331,
the House of the People shall consist of—
(a) not more than five hbundred members
chosen by direct election from territorial
constituencies in the States,......”
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SHRI K. NARAYANA RAO: My frien ds

raised objections under article 19 (i) (¢) of

the Constitution, which relates to freedom
of association. I only draw their attention
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and the attention of the House to article
19(4) which postulates certain restrictions
which could be imposed on the freedom of
association. It is based on morality.
(Interruption)

MR. DEPUTY-SPEKER : Whatis the
article you are referring to ?

SHRI K. NARAYANA RAO: Article
1%(4). You will bear with me if 1 say that
today the public morality has been very
much smeared by virtue of the crossing the
floor by rep atives of the people. When
the people clect a particular canditate, they
will take into consideration not only the
person but also the party which he repre-
scats. When a person is sent from a parti-
cular constituency to the Assembly ar to
Parliament, he is sent on the basis of the poli-
tical programme of the which he
represents.  Many of my fri know this
very well. In fact, previously, there used to
be a joke about the floor crossing from the
Congress party. It is all happening in some
contingencies.

Seccondly, I fully agree with Shri Madhu
Limaye that the territories arc also interest
ed, the territorial constituency which sends
the candidates, The comstituency is
euqally interested in seeing that the repre-
sentatives who have been sent by the
particular  constituency behave properly
and behave with dignity and bring about
results. This is a matter of political morality
Parliament can bring about such a

Then, even assuming it is a question of
rights which are likely to be affected, still,
my submission is that the right to associate
oneself with a party by going from one
party to the other, say, from the Congress to
the communist party, is not affected at all.
The person concerned is prefectly entitled
to go from one party to another. ‘That right
is not at all affected. What is affected is, he
bas no right to represent the earlier party,
the party from which he has changed.
Equally, be can convert himself from the
Congress to the communist party, and he is
not disabled to go and face the elcectorate
on the communist party ticket. Itis only
mh:ly #nd indirectly that it is affected.

Thlrdly. about Shri Madhu Limaye's
reference to article 81, he completely ig-
nored the fact that we are functioning in a
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political life. I do not think article 81 has
any relevance to this matter.

SHRI KRISHNA KUMAR CHATTER-
JEE (Howrah): I entirely apree with the
interpretation put by Mr. Limaye,
because article -19(4) does not apply in this
case. In West Bengal, Dr. Ghosh has
become Chief Minister, one who has crossed
the floor. He has not committed a moral
turpitude by crossing the floor; he has dooe
so in national interest. We feel like that.
We feel that the crossing .of the floor is 2
disease which has to be fought in another
way. If we want to strain the Constitution
to suit our purpose and then forget it, that
would be entirely wrong. I fully agree that
so far as the Constitution is concerned, it
never recognises political parties. We shall
have to evolve some process by which theec
can be recalling of members by an amend-
ment of the Constitution.

SHRI G. S. DHILLON (Taran
Taran): On this issue, I think the opinion
expressed by Mr. Limaye and Mr. Chatteeji
is correct. If we mention the words “political
party” we bring in something which is not
contained in the Constitution Some
time back in Punjab we were faced with this
problem and we appointed a committec
which was advised by some High Court
Judges, the Advocate General and many
other legal luminaries. But all we could do
was to recommend to the House and to
the political parties at the same time
to form a common, agreeable and acceptable
code of conduct and not pass a legislation,
which, I do not think is warranted by the
provisions of this Constitution.  This
phenomenon of floor<crossing is a now
development, which was not envisaged by
the founding fathers of the Constitution. So,
if, in view of the latest trends in defec-
tions and also public opinion, we do wish
to give some directions to the political
parties, that is possible not through routine
resolutions on this subject, but only by a
regular amendment of the Constitution.

SHRI SHEO NARAIN (Basti): Therc
is no quorum in the House.
MR. DEPUTY-SPEAKER : ‘l'he bell 5

SHRI BEDABRATA BARUA (KALIA-
BOR): The constitutional position is very
clear. Under the Indian Constitution, for
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that matter under the British Consititution
also, the legislator is not a delegate but a
representative. Therefore, he has a right to
exercise his ience, h er much in the
name of conscience he may misuse party
loyalty and all that. So, while the constitu-
tional position is very clear, possibly with-
out making a representative a prisoner in the
bands of theparty whip and introducing
rigidities that would be quite acceptable for
democratic functioning, we would still have
to consider the basic question of defections
by the appointment of a parliamentary
committee, though not of this type possibly.
A committee should be appointed to go into
into the whole question as to how to dis-
courage it. Perhaps it can be discouraged
by making a person who changes his party
loyalties not being sworn in as Minister.
There would be difficulties. The whole
question bristles with difficulties. [ think
the Resolution is in order and we can dis-
cuss it. The constitutional position is that
the question of being a delegate does not
arise.

MR. DEPUTY-SPEAKER : 1 have not
said that it is not in order. As you rightly
pointed out——I do not want to go into the
details of it——in the Western countries
also a lot of agitation is goging on about
party caucus and party dictatorship and
freedom of conscience. 1 may mention one
case here. In Georgia, an American State,
recently one elected member expressed him-
self against the Vietnam policy. Imme-
diately, the party took the initiative and he
was debarred by the whole House from atten-
ding the House, because of his opinion. A
big debate is going on and that case is
likely to go to the Supreme Court. I simply
broached the issue. As Shri Barua has
pointed out, it is a political disease, for
which we must find out some remedy. All
sections of the House and all political parties

. have to meet and make some recommenda-
tions. The representatives of all parties are
here. We have to fight this disease so that
there will be some stability in administra-
tion and the political life becomes free from
the present fluid stage. I want this Resolu-
tion to be discussed. But, as it is worded. .

SHRIE. K. NAYANAR : But you cannot
bar crossing the floor. It will come into
conflict with the provisions of the Constitu-
tion

SHRI RANDHIR SINGH: We ca=
say:

“This House is of opinion that a high
level Committee be set up immedia-
tely. .. ."omitting “consisting of represer-

tatives of political parties...... '

SHRI GOVINDA MENON : Sir, I
am glad that you have said that the
motion is in order and that there is no-
thing in the motion which prevents its
discussion in the House. T am glad to
hear it, because my instruction is that eo-
vernment should accept this motion.

SHRI S§. M. JOSHI (Poona) : It is
in order because it is merely a Resolution.
If it is legislation, it would have been out
of order,

SHRI GOVINDA MENON : As point-
cd out by Shri Joshi this is a Resolution,
and the operative part of the Resolution
says : “is of opinion that a high level
Committee. . . .be set up”.

SHRI S. M. JOSHI : You may delete
the rest of the words.

SHRI GOVINDA MENON : Thev
need not be dropped. What follows is
qualified by what the nature of the com-
mittee is. The nature of the committse is
“consisting of representatives of political
Parties”. Although the Constitution does
not refer to “political Parties” there is
no objection to using the term “political
Parties” in a Resolution. If there is amy
difficulty posed by article 19. it will be
looked into by constitutional experts.

Then, it says:
“to consider the problem”.—

the problem is also setftherc—and to sugges;
certain methods including legislation if
necessary. If the legislation is to be one
amending the Representation of the People
Act, that amendment also is legislation.
Therefore 1 see nothing unconstitutional in
this Resolution.

SHRIKRISHNA KUMAR CHATTER-
JEE: What about the independents?
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SHRI GOVINDA MENON: Indepen-
dents do not cross the floor because an
independent is Independent and continues
to be independent. He may be in this chair
or in that chair,

st 7q fowd : AT Fr IR A
£, ax | )

SHRI GOVINDA MENON: Shri Madhu
Limaye referred, I think, to article 81 which
rofiers to territorial representation in Parlia-
ment. Even though that is so and even
though it is the constitutional right of the
dlectors of a certain territorial constituency
to return to Parliament a ertain Member, it
is provided in articles 101 and 102 that still
they may be disqualified and, as pointed out
by Shri Row, they may cease to be Members
for certain reasons. Article 102 says:

“A person shall be disqualified for being

chosen as”—that is before the election——

“and for being, a member of either
House of Parliament™—

that is, for continuing to be in the House.
Several reasons are given for that—{a), (b),
(c) and (d). Then, it says:—

(e)if beis so disqualified”—
that is, disqualified for continuing—

“by or under any law made by Parlia-
ment.”

So, if Parliament can make a law—I
do not say that that should be the way
in which the Resolution should be
hrpu;ht I do not say that because it is not
said in the Resolution either and I am taking
an extreme case, an extreme situation—
suppose, the committez recommends that
if a person elected on one ticket changes his
allegiance after being elecmd. he should be
disqualified from cc g as a Memb

NOVEMBER 24, 1967

of Parliament. + v+ (Interruption)
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_ SHRI GOVINDA MENON: You have
pointed out the inexpediency of doing so.
There is a good deal of wisdom in what you
said. But what I am trying to point out is
that there is nothing unconstitutional. Even
if the extreme step is taken or even if the
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committee recommends the most extreme
step, it would not go against the Constitu-
tion.

SHRI RANGA (SRIKAKULAM):
While dismissing ministers you will be dis-
missing minorities in the legislature.

SHRI GOIBNDA MENON: Irrelevance
is no answer to a point made on the Consti-
tution.

What 1 am submitting is that during the
last few months the country has been echoing
and re-echoing with condemnation against
what is happening.

SHRI S. M. JOSHI: I would like to ask
one thing. I am saying it in English so that
you may understand it. If you pass legisla-
tiondisqualifyinga Member for this, you will
have to hold a fresh election and if after the
fresh election the same man gets clected,
what is your position?

SHRI GOVINDA MENON: I do not
say that he should be disqualified and dis-
missed. My very extremely learned friend
does not appear to have understood what I
said. This is a Resolution which poses the
problem and makes the recommendation to
the Government to look into it, to call
Members, representatives of all political
parties, and constitutional experts and to
suggest a solution.

SHRI MADHU LIMAYE: Drop the
word ‘legislation’.

SHRI GOVINDA MENON: I said,
even if they suggest legislation which goes
to the extreme step of suggesting that he
should forfeit his membership, even then it
would not be unconstitutional. If the com-
mittee is asked to make recommendations,
it need not recommend legislation; it may
say that legislation is mot the apt solution
for the problem.

What I am submitting is that to throw out
a Resolution like this now on the ground of
irreguiarity will be going against the wishes
of the people today. That is why I was
referring toit.  This problem of crossing the
floor, of defection...... (Interruption)

SHRI 5. M. JOSHI: There is no question
of the problem; talk about the remedy.

SHRI GOVINDA MENON: If you
think that there is no problem, I think that
there is one. That is the difficulty.
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This problem was being echoed and re-
echoed on the floor of this House today,
yesterday and the day before and if
immediately after a vote on that motion
when a Member of the Congress Party who
is the Secretary of the Congress Parliamen-
tary  Party brings forward a Resolution
requesting Government to tackle the pro-
blem and if Government say that they are
going to accept the recommendation, if at
that point of time it is thrown out on the
ground of irregularity etc.— I would
request my friends not to oppose it. If it
18 not done, it will be an act which is not
commendable on the part of this House.

MR. DEPUTY-SPEAKER: He has not
suggested to throw it out. What he has
suggested is that we should take into consi-
deration the whole scheme of our Constitu-
tion, not by parts. As you rightly said, it
is a serious problem that we are facing.
Fortunately, you have also indicated that the
Government is going to accept his sugges-
tion keeping in view the seriousness of the
situation. Then, the only suggestion is that
it should be suitably modified with a view to
express the wishes of all sections of the House
without, specifically, saying legislation—
it might be a code of conduct or anything.
Therefore, what I would suggest and request
the Law Minister is that if the Government
is going to accept it—it is very good that the
Congress Party Sccretary has brought for-
ward the Resolution; I am not ruling it out
nor I am saying it is out of order—I feel,
personally, it needs some modification.
That is all.

SHRI GOVINDA MENON: I have
understood the anxiety of the Chair to see
that the Resolution which is passed in this
House should be fully appropriate. But
then we do not say, what should be done.
There is the Committeee and the Committee
may consider also the question of legislation
or not. There is no mandate on the Com-
mittee. The Commitiee may say, “Taking
all these things into consideration, it is
pot proper to have legislation.” All these
things will be there. It is all the more
necessary because there have been some lo-
ose thinking on the question of defcctions.

Yesterday, somebody spoke about Mr.
Ranga defecting from one party to another,
He has not done so. Changing a political
party in changed situations is not a defection
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A political party, in India, is not a caste, a
man born Brahmin always a Brahmin, a
man born Shudra always a Shudra. It is not
acaste. If a person in the Congréss, after
sometime, thinks that the policies of the
Congress are not good, he goes to another
party. That is one thing. The references
to Mr. Ranga were uncharitable; the
references to  Mr. Ashoka Mehta were
similarly so. Mr. Ashoka Mechta was a
member of the P.S.P. and he thought, in the
situation which prevailed in the country then
he should leave the P.S.P. and join the
Congress. If it did not suit you, it does not
mean he did anything wrong. Similarly,
Mr. Ranga was a prominent member of the
Congress. I am very sorry he left the
Congress. But there is nothing wrong,
nothing immoral. He felt that the policies
of the Congress Party were not suitable and
he went to another party.

Sir, it will be good if a Committee is
appointed so that these things will be clari-
fied. What is objected to is changing a
political party every other day with ulterior
motives fortopplingGovernments. Whether
Congress did it or any other Party did it
let us now take stock of the situation. There
is loose thinking about the defections.
Yesterday, Mr. Chatterjee referred to Dr.
P.C. Ghosh. He was not elected to the
Assembly on the United Front ticket. He
was elected as an Independent and after
elections, as a post-election process, some
people got together. Why I say this is
that there is a good deal of loose thinking
about that. For that also, this Committee
will be good. This is not intended to stiflc
opinion. As I pointed out, in article 19,
there are exceptions provided. So, let us go
with this Resolution.

MR. DEPUTY-SPEAKER: I am entirely
in agreement with your observations. This
morning also, I felt about Mr. Ashoka
Mehta that he was canvassing opinion for
two years, extending the area of cooperation
and then he failed to convince the party.
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ot 7y fqwd ;10 §, I W
LAl
MR. DEPUTY-SPEAKER: About Mr.
Ranga also, I felt the same way. When a
political situation and a socio-economic
situation changes, a person may change his
political party. That is there. Your
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[Mr. Deputy Speaker
observations are quite relevant. My sub-
mission is that you just try to make it more
<oherent so that it will be all right.

Mr. Venkatasubbaiah may begin his
speech.
ot Wy fewd @ SUTSAY WERH, A
Aw fovg e £ R ag
wg Ffeiedar

MR. DEPUTY-SPEAKER: A suitable
substitute motion will come.

SHRI P. VENKATASUBBAIAH: 1 am
prepared to add , “if necessary™.

MR. DEPUTY-SPEAKER: He is pre-
pared to accept a suitable substitute motion.

SHRI S. M. BANERJEE: With .your
permission, I wish to move the following
substitute motion:

“That this House, having comidered the
serious danger to Parliamentary demo-
cracy on account of frequent floor
crossings by legislators, recommends to
all political parties to evolve a common
code to stop such practices.”

SHRI P. VENKATASUBBAIAH: As 1
said, I am prepared to add, “if necessary™.

SHRI S. M. BANERIEE: Please bear
me. I wish to move a substitute motion.
If he is rigid, I will also be rigid.

MR. DEPUTY-SPEAKER: He is not
rigid at all.

SHRI RANDHIR SINGH : After ‘suita-
ble legislation’, the words “if necessary’ may
be added.

SHRIS. M, BANERJEE: We have objec-
ted to it in the past in the Whips® Conference.
There should be no question of bringing in
any legislation. That is why I have moved:

“That this House, having considered the
serious danger to Parliamentary demo-
cracy on account of frequent floor cros-
sings by legislators, recommends to all
political parties to evolve a common
code to stop such practices.”

MR. DEPUTY-SPEAKER: Let us have
the discussion now. He may submit his
amendment later.

Nt vy famd : § aoiw ? @
g fr 1@ fged %1 a1 stroz o am
st
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MR. DEPUTY-SPEAKER: There is
nothing out of order.
wt vy el - Sfodv w1 9o
I F A & Tifge 1 g 3w W)
ATIT A% AET T FAX L @E |
Ffrdee seevarad § o3 70
ST AT A T g7 47 ¢ AT i FgH
Frfod |
MR. DEPUTY-SPEAKER: Mr. Baner-
Jee, let us have a discussion and then a
suitable amendmnet, if it is there, can be
moved. I do not think that there would be
any difficulty in that. Today let us focus
the attention of this country through this
House on this major problem. I am very

glad that Mr. Menon has already indicated
that Government is going to accept it.

SHRIE. K. NAYANAR : 1 want to know
one thing. 1 want to know whether this
Resolution will come in conflict with our
Constitution.

MR. DEPUTY-SPEAKER: As I said,
I do not think per se it comes in conflict. {
have also felt that looking to the scheme of
things, it needs modification. That was my
observation. A suitable amendment will
come.

Mr. Venkatasubbaiah may start.

SHRI P. VENKATASUBBAIAH: [ am
highly thankful to you for having at last
allowed me to speak on my Resolution. At
the outset, I would like to thank the
Government for having cxpressed the
opinion that they would accept this Resolu-
tion.

it ag foodl : @S & a7 F&
a{,qw 2

SHRI P. VENKATASUBBAIAH: Mr.
Limaye is capable of doing such things.

sit g fowa : gomr e 79 Eis
FAqEF T T2 50

SHRI P. VENKATASUBBAIAH : Now
the Resolution is before the House. This
menace of crossing floors very often by the
legislators has d such an importance
that it has not only caught the imagination
of the legislators or the political leaders, but
the entire public. In this ction, I have
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no doubt in my mind that all the political
parties will subscribe to this view that this
menace must be put an end to so that Par-
liamentary democracy in this country is
saved.

1635 hrs.

[Sur1 S. M. Joswi in the Chairl.

Defections are done in several ways.
They have been elected on a particular
party's symbol, If defections take place in
a large measure or in a group immediately
after Elections, for a political benefit or for
sharing the office of the ministerial post,
it is really contrary to the political ethics and
morals. Sir, sometimes defections may also
happen when some members of the ruling
Party are disappointed, that they were not
able to get the fishes and loaves of office.
They also defect. But, with all this back-
ground, one criterion is there to guide the
people and the legislators who have been
clected by the people. It is only to what
cxtent these legislators who have been elec-
ted, were able to carry the mandate of the
people of their constituencies from which
they have been elected. If this tendency of
crossing of the floor is not checked in time,
I have no hesitation to say that it will
corrode into the political decency and
morality of our country. Unless there is
some moral standard or a code of conduct
guiding our parliamentary life, or unless
some healthy convention in this regard is
developed, parliamentary democracy can-
not be expected to succeed., This may well
create a situation similar to that which pre-
vailed in France a few years ago, and in a
country like ours which is bigger in its magni-
tude and its problems, the consequences will
be more disastrous.

We have to remember that elections are
now fought, not on individual merits of a

candidate, but on party tickets, party policies

and programmes excepl in the case of those
who specifically stand as Independents.
With rare exceptions, the electors vote for
Parties and not for candidates. In respect
of Party candidates personality of the candi-
date often does not count at all. Then, Sir,
a person from one corner of the country may
stand from another corner where he may be
totally unknown, From this it will be
apparent that when a candidate represents
a Party, the vote of the electorate is for the
policy and programme of that Party and it is
not based on the individuality of the person.
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It is common knowledge that the defectors
from a party would not have been elected
from the constitucncies from which they had
come out successful had they not been given
Party tickets. Apart from this, crossing of
fleor amounts to betrayal of the trust reposed
in him by the constiutents., Recent defec-
tions and the horse trading that we witnessed
in the Members’ loyalty show to what
degrading depths politics is being dragged
at present, All enlightened persons would
readily agree that a remedy must be found
if we are to have a clean and healthy political
growth, Onc remedy may be to develop a
convention that a Member who changes
his Party affiliation, should resign his
membership and  seek  re-election, Of
course, the convention should be rigorously
enforced for all Partics jn order to make it
effective, An alternative remedy may be to
give the right to the electorate to recall.
Under the Soviet Constitution such a right
has been given to the electorate, but it is
understood that the right to recall has been
used there for extraneous purposes. The
right of recall can be a remedy worse than the
disease if improperly enforced. Further,
a Member who is elected from a particular
constituency should feel that he is a
Member who has to work for the welfare of
the people in general and not for the wel-
fare of the people of a particular constituency
alone, If there is a power to recall, there is
the danger of that power being used by the
constituents at their slightest displeasure.
Further there will be practical difficulties
in finding a proper procedure for the recall.
Perhaps, the best remedy may be to provide
by law that if a Member changes his party
affiliations, he would lose his seat in the
legislature but he would be eligible to stand
for re-election,

The party affiliations are not difficult to
find. Ewvery candidate, at the time of filing
his nomination, has to declare the party to
which he belongs. Inside the legislature
also, the presiding officers have to be in-
formed of party affiliations for arranging
seating accommodation for voting purposes.

Suitable amendments can be thought of
in the Representation of the People Act to
check the defections. By no means can
the defections that occur now-a-days be as-
cribed to a a bona fide change of political
beliefs. Even in the case of such bona fide
change it would be morally proper that the
person who got elected on a particular delara-
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tion of policy by a party goes to the electo-
rate again with his changed outlook to see

whether he is acceptable to them cven after
the change.

We shall perhaps be told that crossing the
floor is not a new phenomenon occurring in
our country. It may be said that it occurred
elsewhere and the instance of Mr. Churchill
could perhaps be cited. There have been
many more cases of crossing of the floor.
The instances of Palmerston and Gladstone
may also be stated in support.

MR. CHAIRMAN: The hon. Member
should try to conclude now.

SHRI P, VENKATASUBBAIAH: Could
I have ten more minutes?

MR. CHAIRMAN: 1 am told that he
has already taken a lot of time.

SHR] P. VENKATASUBBAIAH: Ear-
lier, it was all interrupted and I did not speak
much.

MR. CHAIRMAN: He had taken about
half an hour on the last occasion and now he
has taken more than ten minutes.

SHRI P. VENKATASUBBAIAH: I
would require another tcn minutes,

MR. CHATRMAN: He may take another
five minutes and conclude.

SHRI P. VENKATASUBBAIAH: It
would not be possible for me to finish in five
minutes.

MR. CHAIRMAN: Since he has already
taken more than half an hour, hc may take
five more minutes now and conclude.

SHRI RANGA : Half an hour is the maxi-
mum time that the Mover of a resolution
normally takes.

SHRI P. VENKATASUBBAIAH: 1 shall
try to finish in another five minutes,

1 do not want to go into the constitutional
aspects of certain things prevailing in other
countries, But what I want to impress
upon this House is this that this is 2 menace
that threatens the very functioning of par-
liamentary democracy. We have to sce in
what manner and how best we could come to
a decision and see that this phenomenon is
arrested so that parliamentary democracy
may be firmly established in this country.

NOVEMBER 24, 1967
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In this connection, 1 would also like to
mention that during the presiding cfficers’
conference that was held here recently in
Delhi, the Speaker also had very categorically
stated that to preserve politici:| stability and
parliamentary democracy in our country
some suitable methods have to be evolved.
Whether it is done by common consent of all
the political parties, or whether a convention
is established, or whether constitutional
experts are asked to go inte this matter,
the sooner it is done, the better it would
be. !

When 1 say all these things, 1 am not
speaking on behalf of a particular political
party, but as a legislator, as a person who has
been in the legislature for the last fifteen
years, 1 speak with some sense of
responsibility that in whatever party we
may be, whatever be our political beliefs
and affiliations, we must stick to them and
be truthful to them, and it is only when we
are ' able to acquit ourselves creditably and
justify the confidence reposed in us by the
clectorate, shall we be able to set up a moral
and ethical standard so far as the working
of the legislature is concerned.

1 do not want to take more time, because
there are other Members who are very
anxious to participate in this debate. Once
again, 1 would make an appeal to all my
colleagues here to whatever political deno-
minatipns they may belong, to view this
matter on a national basis and see that a
healthy convention is set up.

MR. CHATRMAN: Resolution moved:

“This House is of opinion that a high
level Committee consisting of representa-
tives of political Parties and constitutional
experts be set up immediately by Govern-
ment to consider the problem of legisla-
tors changing their allegiance from one
Party to another and their frequent
crossing of the floor in all its aspects and
recommends to the Government the
evolving of a special machinery and the
taking of effective measures by suitable
legislation to arrest this growing pheno-
menon which is assuming alarming pro-
portions so that the country can func-
tion on sound and healthy lines of pir-
liamentary democracy.”

Therc are some amendments,



2785 FloorCrossing by AGRAHAYANA 3, 1889 (SAKA) Legislators (Res.)

=t mL fox (ip:la‘ft) : |/9T-
afr #gew, 7 sem F@ g
That in the resolution,—

(i) for *‘and constitutional experts be
set up immediately by Government™
substitute—*be convened by the
Election Commission™.

(ii) for **in all its aspects and recom-

mends to the Government the evolving
of a special machinery and the taking
of effective measures by suitable legisla-
tion to arrest this growing phenomenon
which is assuming alarming proportions
s0 that the country can function on
sound and healthy lines of parliamentary
democracy™ substitute *which has posed
a serious threat to the democracy itself,
and to make suitable recommendations”.
o
§t 7y faod . gwnfa =@y,
4 S FETE
That in the resolution,—
for *“*‘recommends to the Government the
evolving of a special machinery and the
taking of cffective measures by suitable
legislation to arrest this growing phenome-
non which is assuming alarming proportions
s0 that the country can function on sound
and healthy lines of parliamentary demo-
cracy.”
substitute **make rccommendations in this
regard™. (3)
ot ety T (2aF) : gamfa
qglEm, Wt &t oifemi  gEew Alw
arfeat ez & fwrd @ 98 0F agy
T wefoga 21 7€ 2 ) o Aga W2
AFEE Fi T ¢ fF wvafan faa=
g gATt M | A Fah I ¥ g fawdt
g afew aorea &1 A fagr smar
SEwfadr faar war &, F71 ST &
fiF I T AT A T ag TR
aft foar s gre a7 TESwET
faan a1 TET FEET IFTC FTGRE-
wifaar faar gam @, 307 gt w7
1 dwfaar faeem, dfs TR @
72 foe &, ST W TUT AT AT T
HEFA T A9 40 T 50 AL €V
fadmr | T8 ®AF & T AW 9T |
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7z 78 3w & o wfaa &, 9 GEF H,
AN IFTH, A A F, FAAA F,
gfwar & oF fama g #<ar a1, faws
gfrar wy o fama w7, formd gori
a1 72-32 =T Afaat & afd Iz o
g, waeqfqar fadr wf, AT awT
& Wi A gawr qarer frar A fgg-
M F TET AT TR A | gA
A 929 39 AWM § N6 ar 9ea
§ 1 faa 3w sy (e ava i Ao
gt FaT 41, TG AT TR AT TR
#t atg g G A fawar €1
Fufwn s w7 § ofi e
¥t fog ag qardid, frgraa amter
@ 9z WegEE dw e o &
war g fF @ A gafes aw o
wa fE &4 | § fagme ga &
o Y@ar g fedl 9@t @1, foed
fedwms g0 | TSEATT § gEWA AT
Fr, | AE & i, # TG Tar § o
fedawr = gu, Heq 939 7, gEAT q<N |
fedan+a gT go dro &, fehwww gu
G A, HEHRH, 7I0gTF AT aredT
T ah aafermm @ A, @ § qaw
SqET aTAW Te, AfFA AT we,
AFR 3T qAAqar §, Jar fr faardr
gfaar & A=K dfems @y £ @i
¥ d= fasetfar s 9@ € o
g grm 5 feare & 4 fawdifar
w1 | @ F I TR q@ge, q@
F amEdr A [|W 1 gATR ST
FOHIT F, gATC ATTHT THT 9T F,
ZAX A 9T F fears @ § ok
ﬁlﬂ@ﬁ%mﬂig .....
SHRIRAJARAM (Salem) : In defections
also, Victoria Cross has been given to you.
it Tt Fag : w2 wrk oo T St
&% Fe¥ 4 1 F % A9 qFA g
Tt & fedwwa & 9@ 7F awAE
¢ 3 fawifaar w9 T FgdT % T
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Fafasrdd 1 AU ™ aE A g
w1 dm g fax wF AqgF &
§ 9@ gan g % aman aw 1 fiw g
ST T W F A E g FAT 2
at awE qE a0 v wEEE AN ¢ |

3R wrfore < A fors farn & i -
o J% & ST A F @ ALK
qifawa 21T ifgd | & g7%1 qawET
Yo g fr ok W 7 waw
wifqww & | &9 1 gfagw g &
I FEfaua & saw oI EfEw 2
" a2 § wWifF AX IEwr @y T,
a9 foerg & wfa@d s@ Wi o
FYE I F a7 7T THRE FT A
HMC AT AT FI T F2F, AgF ATHC
Fau g, @0 F a1 o 1 fwaq
Fiedizgym 7 w1 e fear o
Fwar | g F qwi ¥ FERED-
weg W 9 Tfeaa wNE § 1 og #rE A8
qE AE 2

faq qTg Fr TG W Ei g T
FX M F ST T, FAL WA
T g T T 9% BT § | ket
¥ 9FT S99 g fr ag 9 AR
gl AN A g, T 98 A A ;4L
A £, T Qe To To aF G4 & @EE
TR E | AT A AT A WA YR AT TS
¥ qga & TH T g 1 7 A
T« EA g 5 ofeamiz ¥ qad
o o I wE % fAE 2 A g,
a9 9T EA 40§, AR A FA9 F G AT
AT & 21 1 A0 @A A A0 E
fo ddr 7 W& AR q@AT T F |
MR B @B ¥ A a1 TE B ¥
Wt THe THo o U AT Y g
T THo Fro W 44 T 9@ a1 741
JreEd | g A v Ay & o el
£ | gureaw #gkeE, @ fada ¥ QA
# AN ¥ TR T § 1w
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A F dAfE F uF 3 T aw q@r
W w9 & | Afew w15 qfvaw 7@
&g, #r§ feawrse 78 and 1 ggl @
A - F T A R AR
gidr g a o Tt anEHy feae wnd
& 1 el gag 3 € e gl
frarad &1 7 zm qa@ & 57 77
W Y =T ) FAAATE | F @
W a~or 7 Twar g f& MY 9
& fafasdi 1 o foer & fafaedt a9
ar z® Ay foewr &t fafasd & qze
Fdt wd A fafaeds aF &k
T 8 @ A AR FT ) A
I AT W I F AT FEar §
1A a0 fraw @ &) WA
&i 1 A AW FT FARIT q2aT g A
WEAT AT L T agm § 7
mea g fegmag & ad ow g
£ a1 &’ g weE 3T 8, gEl
aw A & A€ WY g W & A
&1, AT B I € qAATE ITA E %
7e ¥ fwfaw @, ¥ qav ez mar
R fow o) gl wgfam S T |
AT | T E AGE AL THo THo
o FT & ? & o figo &7 fas A5t
FETE | AW I T EF T 1 @A,
# W AR W AAATE | A w1 G
f¥ gfmn s dsma €0 gAY
F1 A arar 2 fare o &, mw A
& faore mm & T 3@ A A et
F1A1% &< faar mr 9t 2o s G
T | gfeamon & a1 dong 7 a1 & 1
HAT ZaG ae AT qg) qT ST AR ARHi
& adi, 3 9 & W Wi an
FAL THo UFe Wo AN | T F
AT T FT AT | TF E AET )

T A W AYE F AT o0 G

s g, 79 wgw P agow add
Fzw grm 1 F wgan g e foad A
e § ¥ A F A W Wi ¥
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T AR IR FT AR W Wy
W WY FAfrwEer $9 & qre ww faan
s arfs @t sifags e ddifafer
& TR FAT FT GTEC el ¥ Ty
TR AAA K 9 |

a gt § fv fafrer agm 43
§U & &1 9% 19 A ¥ FAfaew § )
H IAHT FgaT A1gaT § fF AY Fw wAw
? SHwr ag AT T A AT 0 FLAT
2 JEET T AT FT | SR AT FA
g I & FTAT FT HATE ¢, FIH BT
T FT gATE §, SATHHT & T9A T
A §, TG FLE AL F goerd FT
HATH ¢, TUF TATREI HT goord T qaTe
g TR & A wd Ay aewT qEFEE
g

ft qware fag (|TE) - A TT-
AT IgE FT 8T ANFL § A IJqH
T WeguA #1 914 ¥ o gafora
W FTETE | T@ WO ) AL
T wifeasar &1 o fRar g 0
qrg Afaw g9 w1 Fw w@a § fag
IR g agq € g=T @ dw
frr 1 F ooy o wrg <o Feg oY
1 Wi 7% fag awaame ar g fv oty
TgT & WK 7R A [EHT FAANEA
frar

aTed # fear S T @ g,
THF AT G | T §W ARAFI T
FEAT 5 W #7 dYe 3 w1 §F A&
T =1fgd, ¥3 a9 a1 e W
FT &F g grar aifgd, S A
A AT W, AT A [T @
JE AN X FTEH AGT @11 A1(EA |
forg wrea & ot S TOTT @R
TG TO T AFL QAT AT q_A
WY qg AgT LT AwoTAAE A0 € |
9 TATRAT F AW AW q® AT

FaearqEr | w% ¥ Ay i faars
g wer &1 A7 i T n fw
geiafaewe 7 fadt FoeT ¥ a7 o
T ¥ =% 1 e ¥ Fw e
T A ATy WI-HIHA Eredz fwar
a1 forat aofdl ¥ Ao ey gam g Igiv
w1 79 dwaey fFargh ) F welear,
FIATAT AT HBT & g 7 W@IE |
A et graw & arferwa &t o o fawy
S F At & faeme wg7 man ar fw
e qEifas aRf §1 9@ wEr @
T 97 &Y 99 X Afsqi IwATE | A
¥ I AR q@iAR F 47 AR
cafeae #t ff fir gt seaa & wEamet
T dagana g oft aff gt &
fe oo qarfes & s ¥ @wawg wr
T F | F e qEtas @
R oY T & I qEEET ) AwA
TRATN Y AT ot A
gl § v T Efaf e &
¥ Wt o dfes & fau st W og
srwTe g gam e S e A 3R
aTq @v-eE! grewe foa g ar |
$® EAFT W T AL FW H THEAC
T EY

g AT I W T
e w1 foar smr Tfgd | 9 W
FT JqE FTgATE § 1 W AW O
FUw 7 § 9Q ar F gEq  wiAw g
gear § Afew g @ et die @
TRATET 3T =1fgd 1 ¥ S fadt ard
3 AE | 9" FAT ERO AT
2 7 o FE QUE | FORg A
#FAqER WIE | T8¢ 9 A7 HEi
F AT IR E | oHg oW A
®UT W@IE | WA T AT AY, A
I, A AEEE § §6 AGH T
fear a1 1 @ 9T T TR FL e
qT | TEg AT F 7 gafaw ey ¥
A ST AT FGIfE AR €7 & @y
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IR w1 oy | ey S g A
T R ara FEr T :

“Iwould not accept the partition of
India even if the whole of the country
were to go into flames.”

afe o7 a7 avar Q30 A gon 99 AR
T A F AR T A W@
ordt gw 3w & gfeww & @ fax
HFI AT ARVTE & FT AG W | H
XU & FT FwT AT E | F AT
g 428 ¥ ag 97 T899 § g
1942 83 I @ %1 dr@=i & 37 W
TR E | I § H@AC 7 AgEH OO
AEar g | F gl #7 IUEE TG E |
q XA TTITEFE |

¥ A i Py qage smwrme TN Y

TR Y AOE G AW F a2
A ot & arewe & w0 oA
YT 7Y Tovq ¢ o1 i uw g faafar
& wfg, 0= o= faesT F wfa @13
M AR AT FAT F FIL EWA Y
ST & A< Afawar w1 a8 awar g 5
qgy ¥ qifede & die & Tw g
FIGH AT FUT A 45 | gATREfauTT
F AT gF AT F FEAE

“The law is nothing but the will of the

people expressed in terms of law.”
Fory et vt ¥ | Fiwa w1 gEIfE®
A FT WA, FWE T AGIAAH
aaw FTAG A {23 § I AT A
QAT FW FT 2F (A TGN G )

58 Wequa T A ares F@E |
o T8 I FeT & Y PR TG
frafareil =Y oFe ATCIAT, AT AT FT
A G ge | AnfaT g AW &
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[MR. DEPUTY SPEAKER in the Chair]
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SHRI RAJARAM (Salem) : Mr. Deputy
Speaker, Sir, I am really happy to see Mr.
Venkatasubbaiah, the Secretary of the Con-
gress Parliamentary Party, bringing a reso-
lution to make a legislation to stop the
defections taking place in the country.
Sir, I am accepting this resolution with the
amendment made by Mr. Madhu Limaye,
because it is not so easy to make a legisla-

tion all of a sudden, without knowing the
implications of it.

I am really happy because 1 know one
cold proverb “The devil quoting the scrip-
tures’ and just like that our Congress Par-
liamentary Party Secretary is bringing this
resolution to stop the defections.
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SHRI D. C. SHARMA (Gurdaspur) :
Have you read ‘Paradise Lost' ?

SHRI RAJARAM : I know *Paradise
Lost’ ; I know your last place too.

SHRI S. M. BANERJEE : Have you
read ‘Paradise Regained’ ?

SHRI RAJARAM : This resolution is
about defections. How do these defections
take place 7 Mr. Venkatasubbaiah is quoting
from foreign countries he has travelled—
unnecessarily. Who has created these de-
fections in this country ? We are living in
a democracy for the past twenty years—no
doubt about it. While abroad we make
tall talks that we are living in the largest
democracy in Asia. But, what is going
on inside this country ? Who is the real
culprit 7 Who is the real man ? Who is
the criminal in this country ? Sir, I am
sorTy to say, but it is a fact that it is the
Congress Party. From the year 1952 the
defections were created by the Congress
Party. There is no doubt about it. I can
quote so many incidents from all over
India, In Madras State also you know the
history. In Madras State also there were
defections. The people have not tolerated
all these defections. There is no legislation
necessary. Sixteen people crossed the floor
in the Madras Assembly in 1952 when Mr.
Rajaji was there. They enjoyed power for
five years. Then when they turned to the
electorate, all the 16 people were routed
though they were Congressmen. No doubt
about it. Even after that, there were
defections inside the Congress Party. You
know where the defections took place. It
was inside the Congress Party. There were
two cliques—the Kamaraj group and the
Rajaji group.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : Not of individual
members. It was the defection of the whole
Party.

SHRI RAJARAM : It was the defec-
tion of the whole Party, but the whole
Party was routed.

SHRI K. S. RAMASWAMY : The
Commonweal Party.

SHRI RAJARAM : The Commonweal
and the Toilers Party lost all their seats.

SHRI K. S. RAMASWAMY : He may
call it merger of parties.
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SHRI RAJARAM : It was not merger ;
I am sorry ; they were not merged. They
were defectors ; they were first partymen,
and then only the Common Weal Party
merged with the Congress Party. That is
the history. Even in the 1957 elections,
in the Congress Party itself, there was a
quarrel between the old Congressmen and
the new Congressmen. Mr. Kamaraj had
not given seats to the old Congressmen,
and they formed a party.

SHRI NARENDRA SINGH MAHIDA :

We accept our faults, you proceed further
now,

SHRI RAJARAM : He must know the
reason. He must know the disease ; other-
wise, he cannot find the medicine and the
remedy for it. It is the Congress Party
which has brought the country to a collapse ;
they are preaching morality but at the same
time adopting all the immoral ways. They
are talking of constitutional provisions and
yet they are doing unconstitutional things.
Even if they bring forward any legislation
and pass it, who is going to follow it ? Is
there any party which is going to follow it
fully ?

One hon. Member mentioned about the
code of conduct. What is the meaning
of a code of conduct if people do not in-
tend to follow it 7 If a code of conduct
is evolved, people must come forward to
follow it and adopt it. Without that, what
is the use of forming a code of conduct
for the whole country ?

SHR1 NARENDRA SINGH MAHIDA 1
Shri P. Venkatasubbaiah is very sincere
about it.

SHR1 RAJARAM : He may be sincere
about it. So far as we are concerned we
also thought about it.

My hon. friend from Haryana may be
worried about the defections in his own
State. But as far as my State, namely
Tamil Nad is concerned, nothing can shake
us.

SHRI P. VENKATASUBBAIAH : They
had made Shri Adityan as the Speaker
because he had defected to a party.

SHRI1 RAJARAM : He has joined our
party.
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SHRI P. VENKATASUBBAIAH : He
has joined it or defected.

SHRI RAJARAM : No, before that,
he had joined that party. He contested
the election as a DMK member, ot the
verdict of the people and got elected, and
then we elected him as the Speaker of the
Assembly.

In Haryana there have been defections.
But what is the real reason for defections ?
The real reason is only to emjoy power
and nothing but that. But who has given
the lead for this ?

It is the Central Government which is
responsible for this. The Central Govern-
ment is not at all democratic. It has come
forward to destroy the non-Congress Govern-
ments in the States. It has already des-
troyed the Haryana Government, and then
it has destroyed the West Bengal Govern-
ment also in an undemocratic manne
While doing a crime on one side, they are
aleo preaching morality to the nation on
the other. When that is the case, why should
they send eminent men like Shri Subra-
maniam to indulge in tall talks about the
democracy inside the country 7 Evem in
Kerala, what happened when the Namboo-
diripad Ministry was there before 7 At
that time, the present Prime Minister was
the Congress president, and she went there
and started ar agitation under the auspices
of the Vimochana Samara Samiti, and
through her father she toppled the govern-
ment which was there in power. At that
time, in this very House, a sensible man
like Shri Tyagi had got up and said *You
are going to ruin the Congress’. That
has happened already in Kerala State.

So, let not my hon. friends think of era-
dicating defections with the aid of legisla-
tion. Let them consider what kind of acti-
vities they are indulging in today. Let
them ponder over what kind of morality
they are going to maintain in this country.
Let them consider what kind of reprect
they are going to have for the Constitution
50 as to maintain democacy in this country.
If without having regard to all these things
they went to bring forward legi<lation or
evolve a code of conduct, what will be the
use of it ?

Anyhow, as far as my party is concerned,

we are not supporting the defections taking
place anywhere. But the creators of these

defections are the Congress Party. And
yet just like the devil quoting scriptures.
they have brought forward this resolution.
Anyhow, 1 am supporting this resolution
on behalf of my party.

MR. DEPUTY-SPEAKER : Shri D. C.
Sharma.

SHRI CHENGALRAYA NAIDU
(Chittoor) : What about the half hour
discussion which was to be takem up at
53017

MR. DEPUTY-SPEAKER : We have
to have private members’ business for 2%
hours. We had no lunch hour to day.
Many members suggested to me about this.
This will have to be postponed to the
next time. But if the House desires to sit
late and finish that also, I have no objec-
tion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): Let us
dispose of this Resolution,
MR. DEPUTY-SPEAKER: I am

entirely in the hands of the House. After
w: dispose of this, we shall take up the
other item.

SHRI BEDABRATA BARUA: The
usual procedure is to take up the half
hour discussion at the scheduled time.

SHRI CHENGALRAYA  NAIDU :
Are you going to take it up now or om
Monday ?

MR. DEPUTY-SPEAKER : 1 caonot
promise about Monday. - For that, he will
have to write to the Speaker. It is for
him to fix another date.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. 8. GURU-
PADASWAMY) : What about the second
Resolution ? Is it being taken up today ?

MR. DEPUTY-SPEAKER : It might be
ust moved.

As it is, 1 will take up the half hour
discussion at 6.20, after the 2§ hours of pri-

vate members’ business are over. Before
that, let me dispose of this Resolution.

SHRI CHENGALRAYA NAIDU:
This cannot be finished today. So many
members want to speak on it.
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MR. DEPUTY-SPEAKER: We will
try to finish it
SHRI CHENGALRAYA  NAIDU:

It is a very important Resolution. It
might be taken over to the next day.

SHR1I SEZHIYAN (Kumabkonam) :
2} hours time has been allotted to private
members business. No other business can.
be taken up before we exhaust that.

MR. DEPUTY-SPEAKER : The hon,
Members® anxiety is that at 6-20 it may
not be touched.

SHRI CHENGALRAYA NAIDU:
Nobody will be here then.

SHRI SEZHIYAN : We cannot allow
time to be taken from the allotted private
members time. These 2} hours must be
devoted to this only. We have four reso-
lutions. After the first, we should take up
the second, then the third and then the
fourth if we have time.

MR. DEPUTY-SPEAKER : 1 shall try
to touch the second Resolution. Beyond
that, I cannot say.

SHRI D. C. SHARMA : 1 congratulate
Shri P. Venkatasubbaiah. ...

SHRI E. K. NAYANAR : What is the
decision then 7

MR. DEPUTY-SPEAKER : As I said
we will have the full 2} hours of private
members business. After that, we shall
take up the half hour discussion.. It was
originally fixed at 5-30 .M. but then we
started very late with private members
business.

SHRI E. K. NAYANAR : Then can we
finally dispose of this Resolution 7

st wg forved - o g = wew A

@ woh, wfeg v seer wfi
FH ATH 4 AT qGH BT AT F AWy

AR ¥ far oo &1 @ g )

ag @89 a9 fe & &or 7@ I ait

g1

MR. DEPUTY-SPEAKER :
take the sense of the House.
a formal motion ?

=it vy Fovrdd © & s s e
@ T39 1 it fer e o) amd
%2 %Y 75w i oy g o

I have to
Is he moving
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SHRI SEZHIYAN: My submission
is that no time should be taken from the
allotted private members time for transac-
ting other business.

SHRI D. C. SHARMA : Let me atleast
speak one sentence that I may be in posses-
sion of the House.

SHRI SEZHIYAN: We should not
make any inroads into the private members
time. After disposing of private members
business as scheduled, we chall take up the
other item. Those who are interested will
remain here for the half hour discussion.

SHR1 RAJASEKHARAN (Kanaka-
pura) : As Shri Limaye has suggested,
this is a very important discussion, It
can be continued the next day. You may
take up the half-hour discussion.

MR. DEPUTY-SPEAKER : 1 will take
the sense of the House, because there are a
number of people who want to participate.

SHRI VIDYA CHARAN SHUKLA :
According to our rules, we cannot take up
this resolution the next day. It will go to
the next session.

MR. DEPUTY-SPEAKER : A part dis-
cussed resolution will come up after a
fortnight.

SHRI VIDYA CHARAN SHUKLA :
According to the rules, 2} hours must be
given to private members’ business today.
The time is not yet over. How can we
take up another business during the time
allotted to private members’ business., It
cannot be. It would be irregular,

SHRI KRISHNA KUMAR CHATTERJI:
It has been said that the half-hour discus-
sions should be taken up. There is a note
in the Order Paper which reads : “To be
taken up at 5.30 P.M. oras soon as the
preceding items of business are disposed of,
whichever is earlier.,”” You are not en-
croaching upon some other busipess.

MR. DEPITY-SPEAKER : It also says
“From 3 P.M. to 530 P.M.”, but that
was exceeded.

SHRI CHENGALRAYA  NAIDU
It is not my mistake. This must come at
5.30.

SHRI D. C. SHARMA : I will submit
only one sentence and sit down.
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8hri Venkatasubbaiah has brought forth
a baby in the form of this resolution which
is being blessed by the entire House.

MR. DEPUTY-SPEAKER ¢ Now, your
e is complete, b he is insisting.
I have gone lh.rough the Order Paper.
Normally we give 24 hours. Because we
have not taken even lunch, I realise your
difficulties. Therefore, 1 will take the sense
of the House and dispose of it. What is
the sense of the House.

ot nyg femd T A fem
o |

MR. DEPUTY-SPEAKER : Then, we
will postpone the discussion to the next
non-official day.

SHRI VIDYA CHARAN SHUKLA :
What sense have you taken 7 Only one
member has said. The sense of the House
is that the discussion must continue.

MR. DEPUTY-SPEAKER : I will take
once again. If you want, 1 will even
take a vote.

SHRI S. M. BANERIJEE : Before you
give a ruling, I have a submission. This is
the first time that the Treasury Benches,
cspecially Mr. Shukla, the Minister in
charge of this particular resolution, is in-
sisting that it should he passed today.
This marter is very important. When Mr.
Limaye, myself or anybody else ic sugges-
ting that the half-hour discussion should
be allowed, it is not to evade or avoid the
issue. We want an exhaustive discussion
op this, and there are mary people who
want to speak on this. Giving five minutes
to each today will not help. I must con-
gratulate Mr. Venkatasubbaiah who has
brought this resolution at least for one parti-
cular portion of it. But there are other
aspects of it. Today they want 1o pass
this resohution and to make the people,
force them, before the 29th— the people who
may defect again to the United Front,
guilty of it. 1 see there are reasons for it ;
therc are reasons for them to pass this
resolution. Were they ever serious about
such resolutions up to this time 7 Now,
today thcy are scrious, when they want to
embrace P. C. Ghose and also Humayun
Kabir. Therefore, I suggest that the half-
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an-hour discussion should be allowed and
this discussion be postponed to the next
day.

MR. DEPUTY SPEAKER : [ shall
read out the rule to you, and you help
me. The rule runs like this :

“The last two and a half hours of a
sitting on Friday shall be allotied for
the transaction of private members”
business. .. .”"

Because of certain difficulties, we have come
to this pass. In the Order Paper it is stated
that the half-hour discussion would be
taken up at 5-30. It is stated very clearly.
In such a situation, if you want more
time let us take the sense of the House.
I am inclined to extend the time. That is
not the question before me. The question
is whether we should postpone this dis-
cussion of the non-official resolution.

SHRI VIDYA CHARAN SHUKLA :
We have to spend two and a half hours on
the private Members' business. (Interruption)

SHRI CHENGALRAYA NAIDU :
You may be pleased to give time for the
half-hour discussion. After the half-hour
discussion is over, you may give them time
to continue the private Members’ resolution.
I have no objection. Now, the half-hour
discussion should be taken up. (Interrup-
tiom)

MR. DEPUTY-SPEAKER:  Well, I
cannot deprive him of that opportunity.
He is waiting.

SHRI VIDYA CHARAN SHUKLA :
It would be against the rules to do that.
The Chair has no authority to do it.

SHRI CHENGALRAYA NAIDU :
After the half-hour discussion, you can con
tinue the private Members' resolution.

MR. DEPUTY-SPEAKER : ‘What I
suggest is, only about 25 minutes remain.
So, if the House desires—I have the power
to extend the time with the sense of the
House—the half-hour discussion can be
taken up at 6.20. Let Mr. Naidu wait.

SHRI CHENGALRAYA NAIDU ;
The half-hour discussion should be taken
up at 5-30. After that, the non-official
resolution can be continued. The opinion
of the House is to have the half-hour dis-
cussion right now,
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SHRI VIDYA CHARAN SHUKILA :
Unless the rules are changed, you cannot
do it. (Interruption)

MR. DEPUTY-SPEAKER : Order,
order. Please sit down.

SHRI CHENGALRAYA NAIDU :
If the half-hour discussion is not taken
up now, how can we get another chance ?
This is a most important thing. (Inferruption)

SHRI S. M. BANERJEE : If you do
not get a chance, cross over to this side.

MR. DEPUTY-SPEAKER : All right ;
let us finish this discussion within the
next 20 minutes. Then, let us see about
the half-hour discussion and extension of
the time. Mr. D. C. Sharma may continue
his speech.

SHRI D. C. SHARMA : Now, Sir, the
question is this. Are we going to support
political adventurism, are we going to sup-
port political opportunism, or are’we going
to support political stability and political
idealism ? This is the only problem. I
think nobody would deny that in a demo-
cracy, we want stability and security. We
want persons who do not change their
colour after three or four or five days.
‘We do not want political chameleons. We
want political adults, mature persons, who
would stick to a party, stick to the princi-
ples of that party and stick to the policies
of that party. That is what we want.
1 agree that the code of conduct will not
be of any help. We have had so many
codes of conduct. The person who used to
make this code of conduct is himself gone.
It was said by some cynic that there was
only one Christian in the world and he was
hanged on the cross. The same thing is
true about the code of conduct also. There-
fore, 1 do not think these codes of conduct
mean anything. What conventions can you
have in this House for people who create
trouble for everybody who speaks 7 What
precedents can be created here ? You can-
pot do anything.

The only thing that can be dome to
solve the problem is that in the Constitu-
tion of India, there should be the principle
of recall, as it was put in the Constitution
of China by one of the maturest thinkers
in the world, Dr. Suh-yat Sen. Of course,
that Constitution has been done away with
in China mow. So, a person who changes
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his political colour should be recalled and
be asked to fight the elections over again.

SHRI RAJARAM : It is not necessary
to have recall. You accept the status quo
of 1967 and everything will be set right.

SHRI D. C, SHARMA : Ido mot want
to accept the status quo of 1967 because
I hope to win the elections in Madras in
1972,

SHRI RAJARAM : Are you defecting
and joining us ?

SHRI D. C. SHARMA : I will, fight on
behalf of the Congress and win the seats
for the Congress. (Imterruptionm). Sir, 1
was saying that only the principle of recall
can solve the problem. It is the principle
that has been enshrined in the Constitution
of the Soviet Union. It is the principle which
will be embodied in other democratic coun-
tries also if what is happening in India
happens in those countries also. There-
fore, a committee should be appointed,
which should say that the principle of recall
should be embodied in the Representation
of the People Act. That is the only way to
solve the problem. Our codes of conduct
and conventions will be observed more in
the breach than in fulfilment.

st Q¥o THo Wt (qAT) : IUTE
AZT, W1 F WA A YEE gL
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@ & 3P T A s
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AR SiaA 7 91 999 g § Sea 9y
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SHRI CHENGALRAYA NAIDU :

What did Shri Asoka Mchta say ? He read
out the letter yesterday.

MR. DEPUTY-SPEAKER :
very clear.
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That is
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SHRI CHENGALRAYA NAIDU:
I am only saying one thing. Yesterday
Shri Asoka Mehta read out the letter which
Shri Madhu Limaye wrote to him in which
he said that he could also take with him
people who think like him.
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[st quo gwo o]
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